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JUDGEMENT(ORAL)

(By Hon'ble Mr. Justice V.S.Malimath, Chairman)

The appointment having now been given,

the judgement of the Tribunal is complied with.

The counsel for the petitioner submitted that the

\ ^

appointment is only prospective whereas the petitioner

was entitled to secure the appointment in the year

«

1987. For this, the short answer is that no direction

has been given to appoint the petitioner retrospec

tively. As the judgement of the Tribunal has since

been complied with, ' these proceedings are dropped.
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